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BEFORE THE NATIONAL GREEN TRIBUNAL 
(Southern Zone Bench, Chennai) 

L.A. No. 82 of 2025 
in 

Original Application No. 132 of 2025 (SZ) 

Pennada Ratna Kishore, Yanam 

Son of P. Venkateswara Rao, 
Door No.4-9-009, Kamisetty Street, 

Yanam-533464 . Petitioner / Applicant 

Versus 

Union of India 
Rep by its Secretary, 
The Ministry of Environment and Forests 
And Climate Change (MoEF & CC) 
Indira Paryavaran Bhawan Jorbagh Road, 
New Delhi-110 003. 

And20'@thers™ ™ I L AT e g Respondents 

COUNTER AFFIDAVIT FILED BY THE MEMBER SECRETARY, 
PUDUCHERRY POLLUTION CONTROL COMMITTEE 

(RESPONDENT NO.10) AND ADOPTED BY THE SECRETARY, 
SCIENCE, TECHNOLOGY AND ENVIRONMENT CUM THE 

CHAIRMAN, PUDUCHERRY POLLUTION CONTROL 
COMMITTEE(RESPONDENT NOs. 8 & 9) 

L, Dr. N. Ramesh, S/o Natarajan, aged 58 years, Member Secretary, 

Puducherry Pollution Control Committee (PPCC), Puducherry, do hereby 

solemnly affirm and state as follows: 

ol 
Dr. N. RAMESH 

MEMBER SECRETARY 

PUDUCHERRY POLLUTION 

CONTROL COMMITTEE 
PUOUCHERRY 

1



1. T respectfully submit that I am conversant with the facts of the case and 

competent to swear this affidavit. 

2. 1 submit that The Hon’ble Supreme Court of India, in the Civil Appeal 

No.421 of 2022, excluded petroleum outlets from obtaining Consent to Establish 

(NOC) from the State Pollution Control Boards or Pollution Control 

Committees. However, in compliance to the order of the Hon’ble National Green 

Tribunal, the CPCB has issued the Guidelines for Setting Up of New Petrol 

Pumps vide O.M. No. B-13011/1/2019-20/AQM/0814 dt.07.01.2020 and its 

addendum vide O.M. No. B/13011/1/2019-20/AQM dt. 16.08.2021 shall be 

strictly adhered to. Following siting criteria are stipulated in the CPCB 

guidelines for new retail outlets. (Annexure-I) 

i.  “In case of siting criteria for petrol pumps new retail outlets shall not be 

located within a radial distance of 50 meters (from fill point/dispensing 

units/vent pipe whichever is nearest) from schools, hospitals (10 beds and 

above) and residential areas designated as per local laws. In case of 

constraints in providing 50 meters distance, the retail outlet shall 

implement additional safety measures as prescribed by PESO. In no case 

the distance between new retail outlet from schools, hospitals (10 beds and 

above) and residential are designated as per local laws shall be less than 

30 meters. No high tension line shall pass over the retail outlet”. 

3 T submit that subsequently addendum to the above guidelines was brought 

out by Central Pollution Control Board on 16.08.2021 (Annexure —II). The 

addendum is for implementation in case of petrol pumps near water bodies which 

describes as below: 

ool 
Dr. N. RAMESH 

No. of sqreetions, MEMBER SECRETAZY 
Page 12 2 PUDUCHERRY POLLUTION 

i A0 CONTROL COMMITTEE 
PUDUCHERRY
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ii. 

4. 

“All the surface water bodies irrespective of utility shall be protected from 

any possible contamination. These include lakes, ponds, streams, rivers, 

wetlands, canals and creeks, as per revenue records. Retail Outlets shall 

not be located within a distance of 50 meters from the nearest point of 

water bodies. In case of streams and rivers, the distance shall be 

conmdered from floodway. In case floodway is not defined, the distance 

, Ashall be‘cons1dered firm banks/ edge of river. The siting criterion is to be 

bimplemented for all new petrol pumps where construction by OMCs (Oil 

Marketing Companies) starts post the issuance of these guidelines. 

Retail outlets coming within 50 meter to 100 meter from the nearest point 

of surface water body shall have secondary containment by way of double 

walled tanks or concrete protection walls around Underground Storage 

Tank (UST). 

1 submlt that the Department of Revenue and Disaster Management, 

: é Govemment of Puducherry, is the competent authority to issue NOC for 

; e.stabhshmg petrol pumps based on the views received from the line departments 

' mcludmg PPCC 

5. I submit that so far no communication has been received by the PPCC 

from the Department of Revenue and Disaster Management, Government of 

Puducherry secking opinion/views for setting up of new11 No. of petrol pumps 

in Yanam region. On receipt of the proposals, PPCC w111 provide views based 

on the siting criteria formulated by. CPCB for es,téblis’hjng petrol pumps. 

{ .y 

o i 
Dr. N. RAMESH 

No. of corrections: MEMBER SECRETAZY 
Page ) PUDUCHE 272y POLLUTION 

CONTw:"w COMMITTEE 
PUDUCHERRY
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6. 1 shall comply with any further order(s) issued by the Hon’ble National 

Green Tribunal. 

DEPONENT 

Dr. N. RAMESH 

MEMBER SECRETARY 
PUDUCHERRY POLLUTION 

CONTROL COMMITTEE 
VERIFICATION PUDUCHERRY 

Verified at Puducherry on 5" day of January 2026 that the contents of the above 

affidavit are true and correct to the best of my knowledge and information as 

derived from the official records and nothing material has been concealed 

therefrom. 

e 
DEPONENT 

Or. N. RAMESH 
MEMBER SECRETARY 

PUDUCHERRY POLLUTION 
CONTROL COMMITTEE 

PUDUCHERRY 

Solemnly affirmed at Puducherry 

On this 5th day of January 2026 

and signed his name in my presence 

GIGNED BEFORE ME 

&SRNTHA%AKRISHNAN, BA.LLB.BES 
ADVOCATE & NOTARY PUBLIC  ~ 

GOVERNMENT OF INDIA 

Reg.No. 5826/08 
No.26, Second Cross Street, 

No. of corrections: “Thilagar Nagar, Pondichierry-605 009: 

Page 4 HaukLoms 1092[94 
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CENTRAL POLLUT
ION CONTROL BO

ARD 

DELHI 110 032 

B-13011/1/2019-20/AQM N2~
 \“ kS 

OFFICEmORANDUM 

January 07, 2020
 

Sub: Guidelines 
for Setting Up of

 New Petrol Pump
s in Compliance 

of Hon'ble NGT o
rder 

dated January 
18, 2019 in OA 

No. 86/2019: Gy
anprakhash@ 

Pappu Singh vs
 Gol & Ors 

-regarding. 

Hon'ble National Gre
en Tribunal, vide ord

er dated Janu 

86/2019: Gyanpra
khash@ pPappu S

ingh vs Gol & Or
s directed Central 

Pollution 

Control Board and
 MoPNG to look i

nto the issue of set
ting up of large n

umber of petrol 

pumps in the count
ry and directed tha

t appropriate guide
lines be issued by

 the Central 

Pollution Control Bo
ard in exercise of s

tatutory power- 

ary 18, 201810 O
A No. 

An Expert Commi
ttee comprising 

of members from
 IIT Kanpur, NEER

I, 1P, 

TER!, MoPNG a
nd CPCB was co

nstituted to frame
 Guidelines for se

tting up of new 

Petrol Pumps inc
luding siting crite

ria and pollution p
revention and con

trol measures 

placed in public domain and 

The guidelines were 
public and conce

rm stakeholder 

commenaslsugges!
ionslobjec\ions 

were invited from 

and these were r
eviewed and guid

eline have been f
inalised. 

The final Guidel
ines prepared by

 Expert Committ
ee are hereby ci

rculated for 

hereby issued wit
h 

implementation 
by concerned st

akeholders. Thes
e guidelines are 

the approval of 
the Competent 

Authority. 
) 

ANNEXURE-I 

. 

(V.K. Shukla) 

Additional Direct
or, AQM Div. 

Encl.: As Above 
/Mj/ 

) 
N 

To. 
Mm /fi“) 

As per List Enclo
sed 

5‘1‘\"\ 

15 

Copy to: 

1. Joint Secretary
 

CP Division 

Miniatry of Frvi
ranment, Forest

 and Climate Ch
ange 

Indira Paryavara
n Bhavan, 

Jorbagh Road, 
New Delhi — 110

 003 

2. PStoCCB 

L/\:/Psxoms 

5 
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o/ S 5 e 1 S A S | S AT A L S S e 

GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS 

A. Containment and treatment of spillages from fuel filling operations at 

petrol pumps: 

1. Petrol pumps located in areas with high groundwater table i.€. groundwaler 

levels less than 04 meters shall have secondary conta
inment by way of double 

walled tanks or concrete protection walls so as to minimize groundwater and 

soil contamination. It shall be the responsibility of OMC to properly get 

measured groundwater level at the site of proposed petrol pump and ensu
re 

implementation of these adequ
ate protection measures 

for such sites- Deta{lS 

of measures taken by Oil Marketing Company shall be plac
ed in public domain 

and in case of contradictory 
view, view of State/ Central 

Ground Water Board/ 

Authority wilt prevail. 

bove ground tank
 and its 

umps, fittings etc
 

(HDPE/ Mild Steel 

d by PESO. 

2. All new retail outlets shall have u
nderground tanks/ @ 

ancillary components such 
as pipes, flexible connectors,

 p 

protected from leaks due t
o corrosion by adopting mat

erials 

etc.) with required protective c
oating, as applicable, duly app

rove 

3. Any major leakage! spil
lage of Petrol, Diesel, Lube 

il (more than 1 barrel-1l6
5 

litres) occurs at fueling
 station, concerned OM

C shall report to State
 Pollution 

Control Board, PESO and 
District Administration unde

r intimation to CPCB 

within 24 hours of occurrence
. 

ned underground storage tank (UST) and its ancillary 

and not be resumed till corrective 

d to the 
Operation of concer 

components shall be st
opped immediately 

measures to contain and stop leakage
/ spillages are implemen

te: 

satisfaction of PESO and conc
erned SPCB. 

OMCs will be held liable for Environmental Compensation (i
mposed by 

SPCBs/PCCs) and assessment of environmental damage (depen
ding on 

extent of contamination in soil and groundwater) and site remediation. 

Consultant/ Expert agency appointed
 by OMCs for damage assessment an

d 

site remediation shall have minimu
m national/ international experience

 of 5 

years in this field. Various approved methods sha
ll be considered for cleaning 

underground contaminants. 

4. All DUs shall have Auto Cut off Nozzles which shuts dispe
nsation of fuel if its 

level in customer fuel tank reaches full capacity. 

5. Brgakaw_ays to be installed for all the hoses of dispensing units to reduce 

spillage in the event of customer vehicles moves away with nozzie still in the 

fueling position. 

6 
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— L 

be installed for
 all 

6. Single/ double plane swivel with breakaway coupling shall fueling so that it 
the dispensing units for better positioning 

of nozzle while re 

does not fall off accidently. | 

i . . ’ installed with shear 
7. In pressurized dispensation, all dispensing unn}s shall be 

mfi'z"; ol knocking 

valves to cut the fuel flow from pipe line immediately upon accl ! 

of dispensing units from its position. 
v‘ 

. N installed ‘ 
8. In pressurized system all Submersible Turbine' Pumps (STPs) are to}:nf] o l 

with line leak detectors and in the event of pipeline leaks STPs shal 

pumping fuel from underground tanks. 

9. Emergency stop button switch shall be provided on the Multi-Product Dispenser 
(MPD) to stop the dispensation in case of emergency. 

10. Automation system shall be installed at all new retail outlets to alert in case of 

tank leak by way of auto gauging system approved by PESO. 

11. All Retail Outlets shall provide overfill alarm through automation. 

12. Measures for spill containment in fill point chambers and forecourt area shall be 

implemented as prescribed by PESO. 

B. Check on leakages (Leakage Detection System) from underground 
storage tanks so as to prevent groundwater and soil contamination: = 

1. All new retail outlets will have automation system installed which will 
provide reports on volume balance after every day operation and records 
shall be maintained. 

2. Manual gauging shall be done once in a month and compare the same with 
Automatic Tank Gauging for accuracy. 

3. Daily MS and HSD loss shall not exceed MoPNG prescribed limits. In case 
of leakage beyond such limits, matter shall be got analyzed by OMCs and 
further action shall be taken for ascertaining the reasons of losses, In case 
of leakage resulting in soil / groundwater contamination: 

a. Concerned OMC shall report to State Pollution Control Board, PESO 
and District Administration under intimation to CPCB within 24 |"10LII’S of occurrence. Operation of such underground storage tank (UST) and its 
ancillary components shall be stopped immediately. 

b. Fuel shall be removed immediately from underground storage tafik to prevent further release to environment. Measures to prevent explosion due to vapors released due to leakage as reco 
' 

mmende 
be implemented immediately. . 

Chnrmrmad lnar oS Arnsn o
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c. OMCs wi i 
sp CBS‘;V;::%GS;‘::’JIZZIE for Envimnmepkal Compensation (imposed by 

on extent of cont séssment_of enylronmental damage (dependupg 

Emediiign, ¢ amination in soil and groundwater) and site 

dariess a. onsultant/ Expert agency appointed by OMCs for 

e _ssesswent and site remediation shall have minimum 

jonal/ international experience of 05 years in this field. Various 

approved methods shall be considered for cleaning underground 

contaminants. 

d. Operation of Underground tank and its 
ancillary compon 

be sesumed tifl corrective measures to contain 
and stop leakages are 

implemented to the satisfaction of PESO 
and concerned SPCB. 

ents shall not 

4. All underground tanks and pipelin
es shall be subjected to test for le

aks 

every 7 years. 

C. Policy towards Treatment and disposal of sludge removed from 

underground tanks during cleaning: 

per Rule 8 of Hazardous
 Waste 

Sludge shall be collected, stored and dis
posed as 

s thereof and 

(Management and Transboun
dary) Rules, 2016 and amend

ment 

records shall be maintained. 

ry System: 

D. Installation, Operation and 
maintenance of Vapour Reco

ve! 

1. All new retail outlets set up 
with sale potential of 300KL 

MS per month and 

setting up in cities with popula
tion more than 1 lakh will be provided with 

VRS. VRS should be functiona
l by the time of sale of MS touc

h 300 KL. In 

case of failure of installation o
f VRS, Environment Compensa

tion will be 

levied by SPCBs/ PCCs equiva
lent to the cost of VRS and thi

s will further 

increase proportionate to the 
period of non-compliance. 

et up in cities having population mo
re than 10 lakh 

| of 100 KL MS per month will be provi
ded with VRS. 

a period 03 months from the day of sal
e of 

failure of installation of VRS, Environment 

SPCBs/ PCCs equivalent to the cost of 
VRS 

rtionate to the period of non-complianc
e. 

2. Any new retail outlet s 

and having sale potential 

VRS should be installed wit
hin 

MS touch 100 KL. In case of 

Compensation will be levied b
y 

and this will further increase prop
o 

I case of Gtage |l VRS, nozzle shall he pravided with flexible cover flap o
r 

other altesnative system for proper cover
ing of filling tank and therefore 

proper recovery of vapors. 

4. OMCs are responsible for maintaining installed 
VRS, They have to maintain 

periodic inspections for A/L regulator as prescribed by Legal Me
trology. 

Proper record shall be maintained. 

8 
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5. Working of dispen
ser $ 

system shall be dev
elope 

of VRS. In case o
f non-operati 

reported to concerne 

immediately within 2
4 hrs 

MS shall be stopped
 from 

VRS shall be mainta
ined. 

6. Work zone moni 

OMCs for petrol pu
mps selling 

lakh population (in f
irst phase) 

year to check complia
nce with O 

report shall be su 

by OMCs through expe
 

Ground water and soil
 

than 300 KL/ month an
d mort 

by OMCs once in two y
ears 

ol
 

following parameters 
from the ne: 

SPCB: 

Permissible Limit 

hall be in 

d within 06 mo
nth 

on of VRS, th
e 

hall be 

thin 72 hrs fail
ing W 

proper records
 0 

d OMC. VRS 
sl 

and in any ca
se wi 

the fueling stati
on. 

toring for Total Vv
OC and Benz 

more than 300 KL
/ mont 

py E(P)Act, 1986
 appro 

SHA norms (Tim
e-Wei 

on, pilot stud 
bmitted to SPCB. In addi

ti 
line monitorin, 1t institutions for on 

quality monitorin
 

terlinked with VR 

s to moni 

same S| 

g within petrol
 

e than 10 lakh pop
ulation 

through E(P)Act, 19
86 ap| 

arest source an 

Permissible Limit 

S functioning
. Online 

tor status of o
peration 

hall be automa
tically 

to operation 

hich sale of 

f operation of 

prought i 

ene shall be 
conducted by

 

h and more t
han 10 

ved labs once
 ina 

ighted Averag
e) and 

y shall be condu
cted 

g of VOCs- 

pump selling 
more 

shall be conduc
ted 

proved |abs for
 the 

d report submi
tted to 

Sr.No. Parameter 

1. Total petroleum hydro
carbons 600pg/l 

2. BTEX 
i, Benzene- 950ug/l 

i. Toluene- 300pg/l 

iii. ~ Xylenes- 

a. o-xylene- 350pg/l 

b. m & p- xylene- 200ug/l 

3 Ethanol =y 1400 pg/l 

4. Methyl Tertiary Butyl Ether 13pg/l 

5% P. AH 0.0001pg/l 

Enforcem: ies il i ent agencies including SPCB can collect samples in and around petrol 

pump to check contamination. 

9 
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E. Measures for protection of Worker's Heglth 

1. All workers engaged at retail outlets may be covered under ESI, OMC 
dealers shall implement the personal protective equipment (PPE) as per 
labor laws. 

2. |EC (Information Education Communication) activities should be organized 

by OMC dealers for workers at regular intervals in order to sensitize them 

about harmful impacts of VOC emissions. 

G. Audit of all protection measures and monitoring system implemented at 

petrol pumps: 

PESO shall conduct audit of tanks and fuel equipment including pipes, overfil 

protection equipment and alarm system on annual basis and maintain records. 

H. Siting criteria of Retail Outlets: 

In case of siting criteria for petrol pumps new Retail Outlets shall not be focated 

within a radiat distance of 50 meters (from fill point/ dispensing units/ vent pipe 

whichever is nearest) from schools, hospitals (10 beds and above) and 

residential areas designated as per local laws. In case of constraints in 

providing 50 meters distance, the retail outlet shall implement additional safety 

measures as prescribed by PESO. In no case the distance between new retail 

outlet from schools, hospitals (10 beds and above) and residential area 

designated as per local laws shall be less than 30 meters. No high tension line 

shall pass over the retail outlet. 

These guidelines are supplementary to all existing relevant Rules, Guidelines, 

Orders etc.

10



. ANNEXURE-II 

B ygur frefor &g 

B-13011/1/2019-20/AQM 
August 16, 2021 

OFFICE MEMORANDUM 

Sub: Addendum to the Guidelines for Setting Up of New Petrol Pumps issued on 

E 

T 

1 

January 07, 2020 -regarding. 

CPCB in compliance of the Hon'ble National Green Tribunal order dated January 18, 2019 in O.A. No. 86/2019: Gyanprakhash @ Pappu Singh Vs Uol & Ors. issued guidelines for Setting Up of New Petrol Pumps vide O.M. No. B-13011/1/2019- 20/AQM/10809 dated January 07, 2020. 

Hon'ble NGT vide further orders dated 23.07.2020 and 09.10.2020, in the matter of Suresh Mandaloi Vs. State of MP & Ors. (O.A. No. 61 of 2019 (CZ)), directed MoEF&CC and CPCB to submit a report with regard to the minimum distance from water bodies to the pqtrol pump. 

The matter was reférred to the Expert Committee and the draft guidelines for 

sample collection and the prescribed parameters and screening values to be adopted. The same monitoring protocol and parameters/ values (except for monitoring frequency) need to be adopted for petrol pumps covered under the guidelines dated January 07, 2020. 

These draft guidelines were placed in  public domain for seeking comments/suggestions from public and concerned stakeholders. These were reviewed by the Expert Committee and the guidelines have been finalised and are hereby issued as addendum to the earlier CPCB Guidelines dated January 07, 2020 for implementation by concerned stakeholders. 

This issues with the approval of the Competent Authority. 

(e 
(P.K Bupta) 

Additional Director& Divisional Head 
AQM Div. ncl.: As Above 

o 

All SPCBs/ PCCs with @ roquoat to circulate tv Connmlssioner or el (As per list enclosed) Supplies or other similar authorities who look after 
issues related to petrol pumps at State/ UT level 
and District Collectors/ Commissioners /Deputy 
Commissioners. 

: CENTRAL POLLUTION CONTROL BOARD 
T, 99 UE ey, aREne U9 IRA 2een 

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA 

11 

‘yftasr 9o’ ol e R, feel- 110032 
Parivesh Bhawan, East Arjun Nggar. Delhi-110032 o 
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List of Stakeholders 
[T 

| 

Punjab State Pollution Cantrol Board 
Nabha Road, IT! Rd, Adarsh Nayar, 

Prem Nagar, 
Patiala - 147001, Punjab 

The Member Secretary 2. | The Member Secretary 
Andhra Pradesh State Pollution Control Board Arunachal Pradesh State Pollution Control Board D. No.33-26-14D72, Near Sunrise Hospital, *ParyavaranBhavan’, Yupla Road, 
Pushpa Hotel Centre, PappuNallah, 
Chalmvari Street, Kasturibaipet, Naharlagun - 791110 Vijayavads-520010 Arunachal Pradesh 

3. | "The Member Secretary 4. | The Member Secretary ] Assam State Pollution Control Board Bihar State Pollution Control Board Bamunimaidan, Parivesh Bhawan. Plot No.N-B/2, 
Guwahati - 781021 Patliputra Industeial Area Assam Patna-$00023 S 5. | The Member Scerctary 6. | The Member Secretary == Chhattisgarh Environment Conservation Board Goa State Pollution Control Board 
Paryavas Bhawan, - Pilerne Industrial Estate, 
North Block Sector-19 Opp. Saligao Seminary, 
NayaRaipur - 492 099 z‘o';y‘: B 
Chhattisgarh 

7. | The Member Secretary 8| The Member Secretary 
Gujarat State Pollution Control Board Haryana State Pollution Control Board 
Sector 10-A, C-11, Sector 6, Panchiulz, 
Gandhi Nagar - 382043 Haryana 134109 
Gujarat Haryana 

9. [ The Member Secrotary 10."| The Member Secretary 
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board, Parivesh Bhawan, 
ParyavaranBhavan, Phase I1I, Forest Complex, Gladni, Narwal, transport Nagar, New Shimla - 171009 Jammu (J&K) 
Himachal Pradesh 

11, [ The Member Secretary 12.7| The Member Scerctary Jharkhand State Pollution Control Board Karnataka State Pollution Control Board 
T.A Building, HEC Campus, P.O. Dhurwa Parisaralihavan, 4"& S* foors 
Ranchi 834004 Church Strcet, Tharkhand Bangalore 560 001 

Karnataka 
13,7 The Member Scerctary 13| The Member Scorctary 

Kerala State Pollution Control Board Maharashira State Pollution Control Board Plamoodu Junction, Pattam Palace P.O. Kalpataru Point, 3& 4* floors ‘Thiruvanathapuram — 695004 Sion Matunga Scheme Road No. 6 Kerala Opp. Cine Planet, Sion Circle, Sion (E), 
Muibai 400 022, Maharashtra 

15."| The Member Secrctary 16. | The Member Scoretary Madhya Pradesh State Pollution Control Board Manipur State Pollution Control Board ParyavaranParisar, E-5 Arera Colony Lamphelpat, 
Bhopal - 462016 Tmphal West D.C. Office Complex — 795004 
Madbya Pradesh Manipur 

17. | The Member Sccretary 18| The Member Secrctary 
Meghalaya State Poilution Control Board Mizoram State Pollution Control Board 
Arden, Lumpyngngad, New Secretariat Complex, 
Shillong - 793014 Khatla, Thianmual Peng, Aizawl 
Maghaibyn Mizoram 796001 

19,7 The Member Sccretary 20| The Member Secietary S Nagaland State Pollution Control Board Odisha State Pollution Control Bourd Signal Paint, Dimapur, Paribesh Bhawan 
Nagaland - 797112 A-18, Nilakanta Nagar, Uit VI1I, Nagaland Bhubaneshwar 751012 

Odisha 
21| The Member Sccretary 22.°| The Member Secretary 

Rajasthen State Pollution Control Board 
A4 Institutional Arca, JhalancDungri 
Jaipur - 302004, Rajasthan 

12
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23 [ The Member Sccrotary 24. | The Member Sceretary 
Sikkim State Pollution Control Board “Tamil Nadu State Poliution Control Board 
State land Use & Environment Cell No. 76, Mount Salai, Guindy, 
Gov. of Sikkim, Deorali, Chennai - 600032 
Gangtok. Tamil Nadu 
Sikkim 

25| The Member Secrotary 26. | The Member Seerctary 
Telangana State Pollution Control Board Tripura State Pollution Control Board 
ParyavaranBhavan Pasivesh Bhawan 
A-3, Industrial Estate, Sanath Nagar, P1. Nehru Complex, Gorkhabasti P.0., 
Hyderabad - 500 013 Kunjaban, Agartala, 
Telangana | West Tripura - 799 006 

Tripura o o 
27."| The Member Secretary 28| The Member Scerctary 

Uttarakhand Environment Protection & Poliution Uttar Pradesh State Pollution Control Board 
Control Board 34 foor, PICUP Bhavan, 
29720, Nemi Road, VibhutiKhand, Gomti Nagar, 
Dehradun - 248001 Lucknow-- 226010 
Uttarakhand Uttar Pradesh 

29. | The Member Secrctary 30."| The Member Sceretary 
West Bengal State Poilution Control Board Delhi Pollution Control Committec, 
ParibeshBhavan Government of N.C.T. Delhi 
Building, No.10-A, Block ~LA, Sector 3, 4th Floor,ISBT Building Kashmerc 
Salt Lake City, Gate.Delhi-110006 
Kolkata - 700 091, West Bengal 

31| "The Member Secretary 32.7| The Member Seeretary 
Andaman & Nicobar Islands Pollution Chandigarh Pollution Control Comnittee, 
Control Commitice, Paryavaran Bhawan. Ground Floor. Sector19 B 
Depertment of Science & Technology. Madhya Marg, Cliandigarh 
Dollygunj Van Sadan, l1addo P.0.. Port Blair 
744102 

33,7 Member Seerctary 34| Member Secretary 
Daman, Diu & Dadra Nagar Ifaveli Lakshadweep Poilution Control Committce, 
Pollution Control Committee, Department of Science, Technology & 
Office of the Deputy Conservator of Forests, Environment, 
Moti Daman, Daman 396220 Kavarati-682555 

35| Member Secretary — 
Pondicherry Pollution Control Commitice, Housing 
Board Complex, Anna Nagar, Pondicherry-600 005 
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2. Joint Secretary (Marketing) 
Ministry of Petroleum and Natural Gas, Govt. of India 
ShastriBhavan, 
New Delhi — 110001 

3. Chief Controller of Explosives 
Petroleum and Explosive Safety Organization (PESO) 
A Block CGO Complex Fifth Floor Seminary Hills 
Nagpur-(Maharashtra) -440006 

4. Director 

Legal Metrology 

Ministry of Consumer Affairs, Food and Public Distribution Deptt. of Consumer Affairs, Room No.461-A, Krishi Bhawan, 
New Delhi - 110 001 

5. The Chairman, 
M/s. Bharat Petroleum Corporation Limited 
Bharat Bhavan, 4 and 6 Currimbhoy Road 
Ballard Estate, Mumbai 400 001 

6. The Chairman, 

M/s. Hindustan Petroleum Corporation Limited 
Petroleum House, 17, Jamshedji Tata Road, Mumbai 
Maharashtra 400020 

7. The Chairman, 
M/s. Indian Oil Corporation Limited 
Indian Oil Bhawan, G9, Ali Yavar Jung Marg 
Bandra East, Mumbai, Maharashtra 400 051 

8. The Chairman, 

M/s. Shell India Markets Pvt. Ltd. 
Plot No. 7, Bangolore Hardware Park, 
Devanahalii Industrial Park 
MahadevaKodigehalli 
Bangalore- 562 149, Karnataka. 

9. The Chairman, 
M/s Reliance Industries Limited, 
Maker Chambers - IV 
Nariman Point 

Mumbai 400 021, India 

10. The Chairman, 
Mis. Nayara Energy Limited (Formerly Essar Oil Limited) 
5th Floor, Jet Airways Godrej BKC, 
Plot No. C-68, G Block 
BandraKurla Complex, Bandra East 
Mumbai- 450 051 
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Copy to: 

1. Joint Secretary 
CP Division 
Ministry of Environment, Forest and Climate Change 
Indira ParyavaranBhavan, 

Jorbagh Road, New Delhi — 110 003 

2. Regional Director 
Regional Directorate, Lucknow 
PICUP Bhawan, VibhutiKhand, GomtiNagar, 
Lucknow- 226010 

3. Regional Director 

Regional Directorate,Bengaluru 
A-Block, NisargaBhavan, 
1Istand 2nd Floors, 7th D Cross, Thimmaiah Road, Shivanagar, 
Bengaluru-560079 

4. Regional Director 
Regional Directorate, Bhopal 
Parivesh Bhawan, Paryavaran 
Parisar E-5, Arera Colony, Bhopal-462016 

5. Regional Director 
Regional Directorate, Vadodara 
Parivesh Bhawan, Opp. Ward No. 10 VMC Office Subhanpura, 
Vadodara -390023 

6. Regional Director 

Regional Directorate, Shillong 
“TUM-SIR". Lower Motinagar, 
Near Fire Brigade H.Q., Shillong-793014 

7. Regional Director 
Regional Directorate,Kolkata 
‘South end Conclave’ Block-502, 5th & 6th Floor, 1582, 
Razidanga, Main Road, Kolkata- 700107 

8. Regional Director 

Regional Directorate, Tamil Nadu 
Second Floor, No.77-A, South Avenue Road, Ambattur Industrial Estate, Ambattur 
Taluk, Thiruvallur District, Chennai- 600 058, Tamil Nadu. 

9. Regional Director 

Regional Directorate, Chandigarh 
e-mail- gurnamsingh.cpcb@nic.in 

10. Regional Director 

Regional Directorate, Pune 

e-mail - bksharma,coch@nic.in 

11. PAto CCB 
12. AOto MS 
13. IT Division : for uploading on CPCB website 
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ADDENDUM TO GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS 

The Hon'ble NGT vide orders dated 23.07.2020 and 09.10.2020, in the matter of 

Suresh Mandaloi Vs. State of M. P. & Ors. (O.A. No. 61 of 2019 (CZ)), directed 

MoEF&CC and CPCB to submit a report with regard to the minimum distance from 

water bodies to the petrol pump. 

The matter was subsequently referred to the Expert Committee constituted by 

CPCB earlier in the matter of guidelines for setting up of new petrol pumps and the 

following addendum guidelines (to guidelines dated 07.01.2020) have been finalised 

for implementation in case of petrol pumps near water bodies: 

a) All the surface water bodies irrespective of utility shall be protected from any 

possible contamination. These include lakes, ponds, streams, rivers, wetlands, 

canals and creeks, as per revenue records. Retail Outlets shall not be located 

within a distance of 50 meters from the nearest point of water bodies. In case of 

streams and rivers, the distance shall be considered from floodway. In case 

floodway is not defined, the distance shall be considered from firm banks/ edge of 

river. The siting criterion is to be implemented for all new petrol pumps where 

construction by OMCs starts post the issuance of these guidelines. 

b) Retail outlets coming within 50 meter to 100 meter from the nearest point of 

surface water body shall have secondary containment by way of double walled 

tanks or concrete protection walls around Underground Storage Tank (UST). 

¢) Groundwater and soil quality monitoring near the premises of fuel retail outlets 

shall be conducted by OMCs once a year through E (P) Act, 1986 approved labs 

or labs with national/international accreditation. The monitoring shall be done for 

those Fuel Retail Outlets which are located within 100 meter from the nearest 

point of surface water bodies. These shall be applicable to all petrol pumps, 

regardless of the date of establishment. In case of any clarification and/or difficulty 

in obtaining samples for groundwater and soil quality monitoring, OMCs may seek 
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assistance of local administration/SPCB/PCC/CGWB. Protocol for soil and 

groundwater monitoring is annexed as Annexure-|. 

d) Groundwater and soil quality monitoring shall also be conducted by OMCs before 

installation of the new fuel retail outlet, for those retail outlets coming up within 

100 meter from the nearest point of surface water bodies. 

NOTE: These guidelines are supplementary to all existing relevant Rules, 

Guidelines, Orders, Notifications such as Wetlands (Conservation and Management) 

Rules, 2017, Coastal Regulation Zone (CRZ) Notification, 2011 etc. The other 

measures, prescribed in CPCB guidelines for setting up of new petrol pumps dated 

07.01.2020, for containment and treatment of spillages, check on leakages from 

USTs, treatment and disposal of sludge removed from underground tanks during 

cleaning, measures for protection of workers’ health, audit of all protection measures 

and monitoring system implemented at petrol pumps, shall also apply to the fuel 

retail outlets falling in the criteria specified above. 

Monitoring protocol specifying the prescribed parameters and screening values 

annexed with these guidelines (other than the monitoring frequency), shall also be 

adopted for those retail outlets where CPCB guidelines dated 07.01.2020 are 

applicable. 

These guidelines shall be reviewed from time to time. 
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Annexure-l 

Protocol for monitoring quality of soil and groundwater near the premises of fuel retail 

outlets 

Samples of groundwater being used for drinking purposes shall be collected from at least 

three different directions with reference to the retail outlet. The sampling point should be 

preferably within SOm distance from the underground storage tank location at the retail outlet. 

The samples shall be analysed for the following parameters: 

Table 1. 

Sr. No. Parameter Screening Values 

1. Total petroleum hydrocarbons 0.6mg/L 

(Ci0 -Cao) 
2. BTEX i.  Benzene- 0.01mg/L 

. ii.  Toluene- 0.7mg/L 
iii.  Xylene-0.5mg/L 

3. Methyl Tertiary Butyl Ether 13pg/l 

4. Total PAH 0.0001mg/l 

Further, soil sample shall be collected from a borehole within the premises of the fuel retail 

outlet adjacent to the Underground Storage Tank (UST) pit. The depth of bore hole should be 

up to Im below the bottom of the storage tank level. Soil samples shall be analysed for the 

following parameters: 

Table 2. 

Sr.No. | Parameter Screening Values(mg/kg) 

1, Total petroleum hydrocarbons 5000 

(TPH) 

2. Benzene 5 

3. Toluene 30 

4. Xylene 50 

5. Methyl Tertiary Butyl Ether 100 

6. Total PAH 40 

Ground water and soil quality monitoring shall be conducted by OMCs once a year through E 

(P) Act, 1986 approved labs or labs with national/international accreditation and the reports 

are to be submitted to SPCB. The soil monitoring shall be done in first six months while 

groundwater monitoring shall be done in the next six months, 
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In case of exceedance of screening by any parameter, or in case of leakage resulting in 

soil/groundwater contamination, the measures/steps as prescribed in the guidelines for setting 

up of petrol pumps dated 07.01.2020 shall be taken up. Assessment and remediation shall be 

carried out as per the guidelines issued by MoEF&CC and CPCB. 
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